Brief Record of the Discussion of Core-Committee on Electoral Reforms held in the Chamber of Hon’ble Minister of Law and Justice on the 29th November, 2010.

A list of participants is enclosed at Annexure.

2.
At the outset the dates, venue, logistics, list of probable participants and event co-ordinators were discussed and the following dates, venue and co-ordinators were finalized:- 

	Sl. No.
	Venue
	Date
	Co-ordinator(s)

	  1.
	Bhopal
	12thDecember, 2010
	Shri Vivek K. Tankha, Ld. Additional Solicitor General

	  2.
	Kolkata
	9th January,2011
	Shri Suhan Mukherjee, Advocate

	   *3.
	Mumbai
	16th January, 2011
	Shri Vivek K. Tankha, Ld. Additional Solicitor General and Shri Suhan Mukherjee, Advocate

	 4.
	Guwahati
	21st January, 2011
	Shri Mohan Parasharan, Ld. Additional Solicitor General

	 5.
	Lucknow
	30th January, 2011
	Shri Aseem, Advocate.

	    6.
	Chandigarh
	5th February, 2011
	Shri Mohan Jain, Ld. Additional Solicitor General

	  *7.
	Bangalore
	13th February, 2011
	Shri Mohan Parasharan, Ld. Additional Solicitor General

	 8.
	New Delhi 
	2nd and 3rd April, 2011
	National Consultation at Vigyan Bhawan 


Each conference will have participation of persons from the respective regions covering the whole country.

3.
Thereafter it was decided that the Chairman of the Core-Committee will write to the Hon’ble Speaker and Hon’ble Chairperson of the State Legislative Assembly and the Legislative Council for organizing regional consultation and a discussion amongst State Legislative Assembly/Council Members and other stake holders on this issue and solicit their views.

4. 
The Chairman of the Core-Committee would submit draft consultation paper to the Hon’ble Minister of Law and Justice for inviting the Chief Ministers of the States in the above conferences.

5.
It was further decided that for providing the logistics support, each coordinator will give a tentative financial plan or tentative expenditure to be incurred by the Government of India for conducting these regional consultations. However, it was conveyed that there would not be much expenditure required for this purpose at Chandigarh and other places also. The worked out expenditure then be placed before the Department of Expenditure to get the final approval as also the expenditure to be incurred during the month of April-May, 2011 would have to be incorporated at Demand for Grants 2011-12.
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6.
As the subject is of national importance, it was stated and assured by the co-ordinators that they shall endeavour to make the event a State event and the members and officials connected with it be treated as State guests. It will lessen the burden for providing funding to these events appropriately and providing logistics support so that Core-Committee can concentrate on the outcome of each conference.

7. 
It has been stated by the PRS-Legislative Research (CPR) as well as the Law Officer connected with this event that no fees would be charged by them in respect of any of the services provided by them in connection with holding of conferences, finalizations of outcome and thereafter preparing National Agenda on Electoral Reforms as this is a National issue. Only travel expenses and lodging facility and related incidentals would be required by them. 

8.
A Background Paper prepared by the Core-Committee was handed over to the Secretary, Election Commission and he assured that he would forward it to the Core-Committee after incorporating the views of the Election Commission of India by the 2nd December, 2010. 

9. 
It was agreed that the event would be a Joint Conference by the Legislative Department and Election Commission and Election Commission also endeavour to provide logistics support and write to the Chief Electoral Officer of the States/Union territories.

10.
It has also been decided that a Joint Press conference on this matter would be held on the 9th December, 2010 at 11.30 AM addressed jointly by the Hon’ble Minister of Law and Justice and the Chief Election Commissioner.

11.
It was then decided to hold another discussion of the Core-Committee on the 3rd December, 2010 at 05.00 P.M and meeting may be continued even if Hon’ble Minister of Law and Justice is not available for the meeting. 

12.
The discussion ended with vote of thanks to the Chair.

*****

* Modified vide Office Order No.H-11019/2/2010 – Leg. II dated 23rd December, 2010
